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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

1) 0.A.No.134/99 '

with
2)  0.A.NoJM27/99
@‘ .
Neu Delhi: this the % day of {epTemiuiznng |

HON 'BLE MR oS eR'eADIGE,VICE CHAIRMAN(A) .
HIN'BLE DR AGYEDAVAL LI, MEMBER (3)
0A No,134/99 4

1. sohan Kumar
S/o Shri Brij Mohan,
R/oc R2zH 885/B Raj Nagag,

New Delhi’y

231 Rishi Devy
/o Dhoop Singhy’
/o VED Sluana

3.' Rajpal singh. Negl,
S/o Tota Singh,
R/o Sector I 646
R, Kopuram,

New Delhlf
4, Harkesh Chauhan,
s/o R.A.Chauhan,
R/o VPO Nanukalapy
Gurgaon,
S.! Sube Singh,
s/o SJSingh,
R/o upO Behalal Mahendragarh,
60 K.K,Karkiy
S/o Late R.R.Kups,
R/o D=664;East Kiduai Nagar,
New Del hil
7. Dharampal Ra thi",’E
s/o T.R.Rathi
R/o Rathluash Jat,

Sidhrawali,
Gurgaony

8. Brijendra Singhy!
S/o sata singh),’

R/o 7/121,;Dakshin puri,
New Del hii

9: S.‘K.‘§Sinha‘,;
S/o Late H.K.prasad ,

R/o K=143, K-Block,
Gali No.2,

Mahilpur;

NeDelhi,’ Y

o




104 Mange Ram'y
s/o  K.Singh, -

R/o UPO_Khekray'
Bagpa th7l

114 sarwan Kumar,
s/o Ganeshy

R/oc H.No.210 Maidangarhily
New Delhi'd

124 M.S.Neqgiy
S/o Avtar -Singhy -
R/o sSector 1/357,
~ R.KJpuram,,
New Delhi'
13! Bhagwan Singh Bhandariy

S/o Trilok Singh,’
R/o Sector 7/359 pPushp Viher,

Saket; .
New D81 hii

14, N;S:Yadavﬁ

s/o Raghubir Singh,

R/o PO Nangal Deuwat

(New Cargo Comple&),

New Del hi eees Applicants

2) 0A No.127/1999

1.' Ramesh Chandra ,
s/o Kanhiya Lall,
R/o Up0D Tikilykala (Aklipur),

Gurgaond '

S/o Lat Hari Kishan,
R/o VPO Guragra,
Rewarif]

3/ Rajendra Singh Chauhany
s/o Balbir Singhy,
R/o VPO Ramala’y
Bag'-pa t, .

44' Baljee t Singh,’
s/o Mauji Ram,
R/o PO Sampla ,
Rohmkfv

5. Udai Ral'l"le::!f
s/o sh.late Nand Ram,
R/o 4009, Gali Noi3,

Pahargan j,,
New Delhisi <L

Lo




'Kuluant Singhy,
s/o Phool Slngh
R/o D=3, -Gali No.9 Bhrampuri,

New Del hl.t
74 Srti Niwas sharm'a’l-,}fi
s/o Ram Kishan,
R/o VPO Brahanes, Jhajjar.'

8. Kushal Ram"’”’

s/o LaRam,

R/o Sector 1/542,
Re K.Puram,

New Delhlo

9.‘:‘ Dharambir Singh)’
s/o Phool- S:Lngh"‘

R/o 403/3, Prem Nagar)
New Delhlo

(A1l are working in NCRB, New Delhi)
veeesssApplican to'd

Versus

1. The Secretary,
Ministry of tome AFFalrs,
Govte of India,

Nor th Bl.o_gk,
New Delhi’d

2. The Secretary, A
Dep tts of Expenditure,
Ministry of Finance,
Govte of Indiay
North BlOCk, .
New Del hidl
3} The Director,
National Crime Records Bureau(NCRB),
East Block 7 R, K.Puram, .
New Delhi-66 .+ +.Responden tsi

Advocates:

For Applicants: Shri Deepak Vema,
For Respondents: Shri N.K.Agarwal (In OA No." 34/99)

shri AJKJBharduaj(in 0A No.127/99)

ORDER

S.R.Adige,VC(A):

As both these @As:dnvolve pommon questions

of lay and fact, they are being digposed of by %hig
v—V’




)

common order.’

j

2, A,pplicanfs who are Constables (in OA-1 34/99)
and Head Constables (in OA No.127/99) in the National.
Crime Records Bureau (NCRB ) seek pay parity with

thelr counterparts in the Finger brint Bureau, which
isalso a part of the NCRB with monetary benefits

We'B o"f’o} 1 0:11 . 964:i

3! The case of the applicants is that the NCRB

which is an attached/subordinate offi® under MH

has various sections vizf*f;f Computer & Systems, GAD,

Finger Prints, Records ete.s It is stated that while

on the basis of 4th Pay Commicsion's recommendations
Head Constable

constahl e/ in Computer & Systemo, GAD, Records etc.t

and 950-1400 respectively
wereé in the scalg of &: '800-11':0/-/uhlle Constables /H,C

-166 0 respectivel
FPB vere in the scale of R, {950-1 400, ?_735,_-111?, erencpe En d
pay scdles have been perpetuated as a result of the
recommendations of the S5th pay Commission also, in as
much as while Constable in C& Sy GAD, Records etc.
to which ca tegory applicants belong have been placed

and 305 -45%
in the scale of R.2650~4000 Ahere in B have been
can

3200~490(0

placed in the scale of Rs.‘m50—4590/-.é It is con tended

by applicants that the educational and o ther qualif‘icatiorf{

duties and responsibilitiesy nature of work etc of
Constables and Head Constables in C&S5,GAD, Re cords
secfions of NCRB are similarp ’w. that of Constables and
Head Constables in FPB of NCRB and indeed both sets of
Constabl es and Head Constables are working in the s2me
offices and their duties are interchangeable. Therefore
it is contended that this di fference in pay scales is

arbitrary, discriminatory and violative of Articles 14

L
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-5
and 16 of the Constitution as it offends the principle

of 'tEqual pay for equal uOrk;ﬁ

43 Respondents in their reply have challenged
theIOA. Besides averring that it is not the functions
of Courts/Tribunals to revise pay scales, it is
enphasised that’ Constables/Head Constables in GAD etc
of NCRB 2re governed by sepera2te recruitment rules,’
their éeniority list is different, they are not
interchangeable, and their duties and responsibil ties
are also distinct and seperate from that of their
counterparts in FPB of NCRBJ It is emphasised that fpg
“onstitutes a specialised technical field in NCR By’

and hence Constables/HeEgd Constables working therein
enjoy a higher pay scaled It is stated that tre pay
scales granted to applicants is as per Sth pay CommissionA's

recommenda tion s

561 We bhave considered the rival contentions,

64! Respondents do not deny that applicants! claims
have been supported by NCRB@ ~Inde=d, the Home Secretary
himself in his letter da ted 2.10486 addressed to the
Finance Secretary (Annexurg-A3) had also recommended
parity of pay scales betueen,C‘onstabl es/Head Constables
in other sections of NCRB and those in FPB of NCRS .

We are fully ayare that it is not within the jurisdiction
of the Tribunal to revise the pay scales of Govt,l
employees, and ue do not propose to do so(:f However,

as there are materials on record to éhou that applicantsb'
claims were support;olat some stage or the other by tuwo
out of the 3 respondents 1n the O0As, ue call upon
respond®nts 1 and 3 to have this matter referred to

the Anamolies Commi tted for its opinion if that

(@]
Committee is still working, ir not

Ve

yTespondents No.1 apg
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3 should themselves in consultation with Respondent N2
A bolh oA s

examine the claims of‘.ap‘plicantsl\f‘or parity of pay
scales with their countermparts in FPB of NCRB in the
background of the principle of equal pay for equal
work after making @ comparative analysis of the
educational gualification, method of recruitment,
workload, functions, duties and réSponsibili ties and

perquisities, if any of the two sets of employee s"sq This
examination should be done by way of a e tailed, speaking
and r easoned order uithin 6 months f rom the date of
receipt of a doPy of this order under intimation to

applicantsﬁ

s Y ’j
74 .The OAsdBedisposed of in terms of ~para 6 above.
No costsdl
8'.’3 Let a copy of this order be pla.ced on each

0A's cas® recordd

Al Aogrehe

f N
—- . N 4 <
( DR.ALVEDAVALLT ) (sfgffg%és ) -
MEMBEER (3) VICE CHAIRMAN(A).
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